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PAPERS LAID ON THE TABLL

1
NATIONAL SAVINGS ANNUITY CERIIFI-
catk Rures, 1976, NOTIFICATION
UNDER GOVERNMENT SaviNgs Cahri-
FICATES ACT AND DETANED DEMANDS
FOR GRANTS, 1976-77 oF MINISTRIES
or DEFENCE, EXTERNAL AFPAIRS IND

HoMe AwpAIRS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) I beg
to lay on the Table—

(1) A copy of the National Sav-
ngs Annuity Certificate
Rules, 1976 (Hind; and Eng-
Hish verwions) published in
Notifitation No GS 239(E)
in Gazette of India dated the
18th March, 1976 under sub-
section (3) of section 12 of
the Government Savings
Certificates Act, 1959

(2) A copy of Notification No
GSR 240(E) (Hindy and
Enghsh versions) published
in Gazette of India dated the
18th March, 1976 1ssued under
sub-section (3) of section
1 of the Government Sav-
mngs Certificates Act, 1859
Placed m Labrary See No

'T-135538/761

(3) A copv each of the Detailed
Demands for Grants (Hindi
and English versions) of the
following Minstries  for
1976-17" =

(1) Minstry of Defence
(1) Mimstry of External Af-
fairs

MARGH g0, ‘2000 '

Pagerd ! Latd' g

1 Gu) Migstry of, Home Affairs
[Placed w Library. §ee No.
-10589/763. ~ *

Review  A¥p ANNpAL Rzroxr oOF
WATER AND POWER DeVELOPMENT
CoNsuurANCY Bxrvices (INpra) Lav,
New Drvm 1974.76 wrTR
Avunrtep Accou

THE DEPUTY MINISTER IN THE

Y OF, AGRI
AND gmemroﬁ " (SHRI %&3

NATH SINGH), I,hbeg to lay on the
Table a copy each of the following
papers Q(ﬁ(ndz and Enplish" versions)
under sub-section (1) of section
619A of the Companies Act, 1956 —

(I) Renew by the Government
on the working of the Water
and Power Development
Consultancy Services (India)
Limited, New Delhi, for the
year 1974-75

Annual Report of the Water
and Power Development Con-
sultancy Services (India)
Limited, New Delhi, for the
year 1974-75 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on, [Placed in Library See
No LT-10560/76]
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Tamir. Nabu Private CoOLLEGES (RF-
GULATION) ORDINANCE 1976 AND
ANNUAL ACCOUNTs OF UNIVERSITY
oF DELHI FOR 1973-74 WITH AvumT
REPORT

THE DEPUTY MNISTER IN
THE MINISTRY OF EDU-
CATION AND SOCIAL WEL-
FARE AND IN THE DEPARTMENT
OF CULTURE (SHRID P YADAYV)
T beg to lay on the Table—

(1) A copy of the Tamil Nadi
Private Colleges (Regula:
tion) Ordnance, 1976 (Tam!
Nadu Ordinance No 11 o©
1976) (Hindi and Englisl



T4r  Contempt of Courts cmmm 9, 1808 (SAKA) Contempt of Courts 142
TAmEL) Bl

versfons) pruinumnd by

¢+ rthe Governer of Tamil Nadu
v onthe Sth March, 1976, under

., provizsions of article 213(2)

' (8) of the Constitution read
with clauge (c) (iv) of the
Proclamation dated the 3i1st

' Jenuary, 1476, issued by the
. President in relation to the
State of Tamil Nadu, [Placed
f’nsjbibrary. See No, LT-105611

{2) A copy of the Annual Acco-
unts of the University of
Delhi for the year 1978-74
together with Audit Report
thereon (Hindi and English
versions), [Placed in Li-
brary, See No, LT-105€2/76].

NoTiFicaTIoON UNpEr CusToMs AcT,
1962

SHRIMATI SUSHILA ROHATGI
I beg to lay on the Table a copy of
Notification No. 59/76-Customg (Hindi
and English versions) publxshed in
Gazette of India dated the 29th
March, 1976, under section 159 of the
Customs Act, 1962, together with an
explanatory memorandum. [Placed
in Library, See No. LT-10563/76].
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CONTEMPT OF COURTS (AMEND-
Ment) Bill —contd.

MR SPEAKER' The House wiil now
take up further consideration of the
Contempt of Courts (Amendmen‘)
Bill. Shr1 Dinesh Joarder.

SHRI DINESH JOARDER (Malda):
Mr. Speaker, Sir, this is a very small
Bil] and I admit there is some neces-
sity for the proposed amendment be-
cause there is no Advocate-general
within this Union Territory. The pur-
pose of the amendment ig to insert one
sub-clause in section 15(1), saying that
the Central Government may by noti-
fication in the official gazette specify

o (Amat,) Bl

on ity behalf of any other person with
their congent in writing guch law offi~
cers,

In this connection I ghould like to
mention that to initiate action for con-
tempt of court prior permission of the
advocate-general iz necessary. It is
therefore difficult to understand why
this sort of provigion has been made.
When there ig actually any contempt
of court, then any person can iraw
the attention of the court or jnitiate
a motion before the court concerned,
the Hzgh Court or the Supreme Court
anq invite the court to take cognisance
of the offence or contempt. Why is
this precondition that the permission
of the advocate-general should be
sought? In the original Act also there
wag such a provision that any person
who wants to initiate contempt of
court proceedings ghould take the per-
mission of the advocate-general.

1204 hrs,

[SHRr VasanT 3ATHE in the Chair]

I think that taking permission or
seeking permission from the Advocate
General for this purpose is unneces-
sary and it will delay the main purpose
of bringing in a motion for contempt
of court. I think, to a very large
extent, the purpose will be defeated by
that provision In the original Act it
wag included in 1971 by this Parlia-
ment The original Act has alveady
divided the nature of the contempt of
court into two divisions—one is civil
or general contempt and the other is
criminal contempt of court, Sir, the
contempt of court should not have
been divided in this fashion, Anyway
we are not gomg to discuss the main
theme of the enactment that was pas-
sed in 1971, but I would say that this
hag complicated the issues. The pro-
cedure and the other methods rele-
vant 10 the motion for a contempt of
court also seemed to have been made
before 1971. We had a very simple
law for initiation of contempt of court.
A very small act wag there only with



